
353 Written AnsW8/S VAISAKHA 18, 1914 (SAKA) Re. Misuse of Public 354 

Thailand, England come here and get rid of 
their skin-diseases. 

Sir, H is a matter of great sorrow that 
under the instructions of the Ministry of 
Defence or somebody else this pond also 
has been covered up. There was a holy sHe 
of Hindus where thousands of people visited 
through this path. There Is a holy shrine of 
Muslims, the tomb of Kharbooja Shaheed 
Nasaruddin Shaheed Shaheb where thou-
sands of Muslim brethren pay visH. They 
pass this way and offer their prayers. 

Sir, Fulwaria, lmaliadhad, Badauli, 
Deendayalpur, Barthara, Kotwa and other 
villages are located on this route. Probably 
in 1900 this was declared a military area. 
The Britishes also attached importance to 
this route and Religious activities were never 
obstructed. In Britisn time the Hindus, Mus-
lims and all others used to pass through this 
route freely. During the First World war in 
1914, the Second World War in 1945 and 
Indo-Pal< war in 1965 the most dangerous 
weapons were kept here. ｎｯｾｹ＠ had any 
objection. The military men and officers never 
closed this route. (Interruptions) 

Mr. Speaker, Sir, what I mean to say is 
that ·extremely fatal arms were used to be 
kept here and today the military people say 
that there will be a breach of cofidence so 
they will not allow four-wheelers to pass 
through here. They say that they will allow 
rickshaws, tempos, biycyclesbut not cars. 
They will not allow cars because H will en-
danger their secrecy. 

Mr. Speaker, Sir, A Brigadier who is 
posted there at present keeps this path closed 
whenever he is present there. Sir, I would 
like to Inform you that when late Shri Rajnar-
ayan was the Minister of Health he was 
prevented from going by this path. Not only 
that, just four days back, hon. Defence 
Minister ordered to pen this path Immedi-
ately .In spite of his orders the local Brigadier 
is not opening the path. The local people are 
being badly treated by him. 

*Nor recorded. 

Funds by Certain Banks 
Sir, nea rly twenty lakh people of Banaras 

are very much worried due to it. Through 
you, I would like. to urge the hon. Minister of 
Defence to issue orders again and stem 
action should be taken against the Brigadier 
if he is not obeying the orders of the Ministry 
of Defence. 

MR. SPEAKER: Toaay, I would like 10-
give a chance to many hon. Members. Now, 
Ie·t us see how H is ｾｳｳｩ｢ｬ･Ｎ＠

12.28 hrs. 

RE: MISUSE OF PUBLIC FUNDS BY 
CERTAIN BANKS 

[ Trans/ation) 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, the recent tur-
moil in country's share market has been 
mentioned in the House. It has also been 
mentioned as to how a notorious shar-bro-
ker'of Bombay has played a Successful tr.ick 
with the country's entire Banking system. 
But, Mr. Speaker, Sirthe incident of the 5th 
May is a novel thing in the history of banking. 
All of us know that the National Housing 
Bank is a subsidiary of the Reserve Bank of. 
India and the Life Insurance Corporation in 
which a Japanese agency 'is also associ-
ated. Its subscribed capital is Rs. 200 crore, 
but its authorised capital is As. 1000 crore. 
An unusual incident teok place on 5th May 
1992. The National Housing Bank had to 
deposit Rs. 30 crore in the Mutual Fund of 
the Canara Bank. But the National Housing 
Bank could not deposit the amount in the 
Bank. It turned into a defaulter. Such a 
situation has never been there previously. 
The money could not be deposited because 
the National Housing Bank settled a bargain 
of As. 340 crore with that very stock-broker 
and that amount was blocked there. The . 
Bank had no additional money. An amount of 
Rs. 30 crore ｣ｾｵｬ､＠ not be deposited. Mr. 
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Speaker, Sir, what .comments are being 
passed on it? . 

[English) 

"According to sources of National Hous-
ing Bank, it has caused deep embarrass-
ment in the Reserve Bank of India since this 
is probably the first time that the subsidiary 
bank of the Central Bank has. defaulted." 

[ Translation] 

The subsidiary bank of the Central Bank 
could not deposit Rs. 30crore because there 
is bungling in the Bank. The Bank is linked 
with that broker. It is a serious case. That day 
the hon. Minister of Finance said that inves· 
tigation will be made into it, but the investiga-
tion will last three months. It is impossible to 
say what will happen in the share ｭ｡ｲｋｾｴ＠ and 
the banking system in three months. There 
should be immediate investigation.' The 
outcome of th'is investigation should come 
forward within 24 or 48 hours and the most 
stringent action should be taken in this case. 

Mr. Speaker, Sir,liberalisation does not 
mean to give conceSSions to the brokers 
(Interruptions) ... If it is going on, it is wrong. 
Perhaps you will take advantage of it and 
oppose liberalisation. I am not opposing. 

[English] 

SHRI SOMNATH CHATIERJEE 
(Bolpur): It is liberalisation for the brokers. 

[ Translation] 

SHRI ATAL BIHARI VAJPAYEE: It 
cannot be liberalisation for brokers. There is 
liberalisation in America, but if somebody 
Commits such crime in the banking system, 
he is penalised. Fine upto crores 01 rupees is 
imposed on him. The hon. Minister of Fi-
nance has sought three months, time. I am in 
favour of an early investigation. The results 
should follow immediately and such black 
sheep should not be given any opportunilyto 
rob those people. 

SHRI GEORGE FERNANDES (Muza', 
farpur): Mr. Speaker. Sir. I have given notice 
to you on this issue. Besides, supporting the 
points raised by Atalji. I also take exception 
to this fact that while Finance Bill was being 
discussed here the day before yesterday, I 
had put up all these Issues btltore the House. 
I also urged the hon. Minister of Finance to 
give some concrete facts and in formation 
which he had about culprits, and Bank offi-
cials. I repeatedly said that he had informa-
tion. Every day we are getting information 
from the sources outside the House. We get 
information that he has the knowledge and 
we are saying it inside andoutsidethe House. 
Even then, if no action is taken in this regard, 
I feel very sorry to say that we are doing great 
injustice against those people who are still 
befOOling themselves by investing money in 
shares which you call the stock market boom. 

Today is the 8th of May. I would like to 
quote a sentence from the article about 
share-boom published in the MFortune" just 
for the information of the House. It says that 
the name of the so-called institution is 

[English] 

Morgan Stanley Investment. 

"Another 'bust' candidate is India.' 

[ Translation) 

This has been written about stock 
market. 

[English) 

•... where the 'stock market has 
doubled since the beginning of the year. 

We are now only in the fifth month of 
the year. 

• ... when the Government instituted 
major economic reforms. 

[ Translation) 

It means that i1 it is not the responsibility 
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of the Government, at least it is a liability on 
it. 

[English] 

Says MorganStanley Investment 
Strategist, Barton Biggs: 

• It is getting towards bubble 
proportions, with the 20 biggest 
stocks selling at 50 times earn-
ings. People are buying stocks 
because of their names rather 
than their valuations ... • 

For example, Tata Iron & Steel, which the 
investors have driven upto 80 times the 
earnings since Government decontrolled 
steel prices. Morgan Stanley's India expert, 
Vinod Sethi warns: 

"Import duties on foreign steel 
are also coming down and inter-
national prices are low, plus the 
company makes poor lijuality 
steel." 

[ Translation] 

Mr. Speaker, Sir, this is the position. 
In spite of all these scandals, Shri Atal ji 
supports the liberalisation policy adopted 
by the Government. 

Mr. Speaker, Sir, I have given you a 
notice this morning. I was late by two min-
utes due to traffic jam. My notice has reached 
your office at two minutes past ten. I have 
unperstood the point. So, I gave this notice. 
The State Bank of India scandal is not limited 
to Rs. 620 crore only. The Bank had paid 
sum of Rs. 620 crore to a broker. h paid Rs. 
200 crore to another broker called Pandeya, 
a mention of whose name I made yesterday. 
I am making this submission with great dis-
tress. This scam involves Rs. 2000 crore or 
Rs. 3000 crore. The Government is conduct-
ing an enquiry by people who are them-
selves involved in it. Not only the Ministry of 
Finance, but also the Reserve Bank of India 
and even the entire banking system is op-
posing the enquiry to be conducted by the 

CBI. They want to conduct the enquiry under 
their own supervision. Mr Speaker, Sir, this 
is your responsibility. I mean the House is 
responsible to take a deCision In this re-
gard ... (Interruptions) 

(English) 

MR. SPEAKER: I am very thankful to 
you. You are making me omnipotent. 

[Translation] 

SHRI GEROGE FERNANDES: Sir, 
when the matter is raised here the Govern-
ment does not give any reply to it. The hon. 
finance Minister had himself been present all 
through the debates. When I have given 
concrete information to the House he did not 
utter a single word "except that 

[English] 

"We will take effective action.· 

[ Translation] 

Today I am making this allegation be-
cause neither the officials of the Finance 
Ministry, nor the Govem ment is preparad to 
hold the enquiry by the CBI. The case of 
individual Ministers is different. I know there 
are Ministers who individually, are in favour 
of an enquiry by the CBI but the Government 
is not in its favour. The Reserve Bank of India 
and the Banking sector are also not pre-
pared for it. The National Housing Bank had 
made a promise to construct houses for the 
rural poor but the Govemment entrusted this 
work to Shri Pherwani whose records are 
well known to the world. He immediately 
invested that money in 'satta bazar.' Now 
that money is lost. Banker's receipt worth 
As. thirty crore have not been honoured. It is 
a fact well-known not only in Bombay but 
also all over the country. 

(English) 

bankers, receipts are not even worth the 
piece of paper on which they are written 
because they are aI/ bogus receipts. I aSI$ the 
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Finance Minister. Is It or Is It not a fact that 
your bankers' receipts are not worth the 
piece of paper on which they are Issued? 

[ Translation] 

The hon. Finance Minister is present 
here. I would like to seek a reply from him. 

[English] 

Is he not aware of it? Still he is not 
talking any steps. 

[ Translation] 

The Government is still allowing that big 
bull to to indulge in this dirty game. He is 
doing it every day. I was very distressed. 
That is why I said that it is the responsibility 
of the House. Poor man's money is being 
drained out from banks and fTlisappropri-
ated. Only two days are leftforthe session to 
end. A meeting of the officers of the banking 
sector and the Chairmen has been con-
vened forthe 16th. You may please ask the 
hon. Finance Minister that if possible the 
should make a statement in the House in this 
regard today. H it is not possible today, then 
it should come on Monday. Now I seek-your 
permission to raise the Bofors issue. 

MR. SPEAKER: How many matters will 
you raise? 

SHRI GEORGE FERNANDES: This is 
not a different issue. I am raising the issue 
today which was under discussion 
yesterday ... (interruptions) 

SHRI CHANDRA SHEKHAR (BaJlia): 
Mr. Speaker, Sir, today Shri Chandrajeet or 
somebody else said just now that it is your 
responsibility. I would like to know from you 
as to who should be asked what is happen-
ings In the country. When these policies 
were being framed we had wamed that these 
will have disastrous consequences. I had 
pointed out that policies are being imple-
mented at the instance of extemal forces 
and the Government of India does not follow 
the policies which are conducive to the 

circumstances of the country. Evil effects 
have started emerging within three months. 
Let Shri Ataljl support the Ilberallsatlon pol-
icy. But the dangers apprehended at that 
time have now reached a point where bun-
gling of thowsand of crores of rupees Is 
taking place. The Govemmentsays to Inves-
tigate the matter In three months. Whyshould 
the enquiry take three months? To under-
stand this, on need not be an economist. 
Bank accounts are made upto date every-
day and one can have Information about 
these accounts daily. It is even said that this 
bungling has been going on for last six 
months or one year. H the rise and fal in 
share prices in Stock Markethas taken place 
during the last three months, It means that 
the bungling took place in three months. 
They require three months to investigate the 
matter, I am not doubting the intentions of 
the Govemment, but I am at a loss to under-
stand if Shri Atalji means it to be liberalisa-
tion. Hon. Finance Minister and hon. Prime 
Minister, I am not against corrupt people as 
Shrl George Femandes is. I am againt seil-
Ing the country. In corruption, the country 
may, at best: suffer a loss of rupees fifty, or 
hundred crores. But here the country is being 
sold. I am making this allegation ､･ｬｩ｢･ｲ｡ｴｾｹ＠
with full responsibility. It seems that a con-
spiracy has been hatched to sell this country 
and that conspiracy is being exposed today . 
. .. (Interruptions) 

[English) 

SHRI PAWAN KUMAR BANSAL (Chan-
digarh): Sir, he has used the words that· the 
Government is entering into a conspiracy-. 
That is highly objectionable. 

SHRICHANDRASHEKHAR: I am again 
saying that the Government is conspiring to 
sell away the interests of this country. 

SHRI PAWAN KUMAR BANSAL: Sir, 
this irresponsible statement is coming from 
a responsible Leader. , 

MR. SPEAKER: Mr. Bansal, I will give 
you a chance to refute It, If you want. 
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SHRI PAWAN KUMAR BANSAL: Sir, 
I am just saying that a very irresponsible 
statement Is coming from the responsible 
Leader. 

SHRI SOMNATH CHATIERJEE: 
Where are those documents? Where are 
those books? Why are they not sealed? 
( Interruptions) 

. [Translation] 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker, Sir, I speak in Hindi only. Those 
who do not understand Hindi will have to 
understand it, otherwise they canRot under-
stand anything about the country. 

Mr. Speaker, Sir, if it Is not a fact, why is 
the Govemment silent? I would apologist If 
my statement proves to be wrong or hurts 
anyone. They do not at all feel concemed 
when scams worth crores of rupees is taking 
place. The hon. Finance Ministershould say 
why three months are required to investigate 
the matter. You have !;>een in the Govern-
ment for quite sometime. Should the Gov-
ernment take three month's time to verify 
such a matter? In my opinion men of Eco-
nomic Intelligence or the CBI can give a 
report on this in twenty four hours. I would 
like to know as to why the Gov.ernment Is 
maintaining silence over this question? Is 
not there any conspiracy behind all this? 

[English] 

If there is no conspiracy behind the 
whole affair, then ·why the Government is not 
coming out with the facts and arrest these 
persons who are responSible for these things? 

SHRI SOMNATH CHATIERJEE: 
Where are the books and records? This is 
very important. Serious charges are being 
made on the floor of the House and there is 
no response from the Govemment except 
some sort of an assurance of an Inquiry 
which will take three months. What is hap-
pening to the books and the records? What 
about the persons? Has any case been 

lodged uptill now? These are very very 
serious matters. If those books and docu-
ments remain in the custody of these people, 
Sir, what will be the sanctity of the inquiry 
also? Cmres and crores of rupees are in-
volved. Outsiders are involved in the name 
of liberalisation which is going on. Therefore, 
these are serious matters and we expect that 
immediate response should come from the 
Govemment on these matters. We cannot 
just wait indefinitely . 

SHRI RUPCHAND PAL (Hooghly): Sir, 
on this pOint,1 have given a notice. 

SHRI NIRMAL KANTI CHATIERJEE 
(Dumdum): Sir, again and again the C&AG 
has reported thattheir bank accounts are not 
reconciled for two to three years. 

MR. SPEAKER: Nirmaljl, I will call you. 

. SHRI NIRMAL KANTI CHATIERJEE: 
Sir, on that the C&AG has made severe 
strictures. That Vajpayeeji knows. There-
fore, we demanded that the bank accounts 
be made transparent and secrecy clauses 
be eliminated. They are always ｲｾｳｰｯｮ､ｩｮｧ＠
negatively. Let them answer all these ques-
tions. 

SHRI RUPCHAND PAL: We have been 
told that a large number of ex-officials of 
several bankS and the financial Institutions 
are on the Board ot Directors of these indus-
tries and organisations run by the big bulls. 
They have been operating in the State Bank 
of India, the NHB etc. 

SHRI SOMNATHCHATIERJEE: They 
are not giving any money for the purpose of 
rural housing. 

SHRJ A. CHARLES (Trivandrum): Sir, 
we on this side of the House are equally 
concerned. (Interruptions) 

MR. SPEAKER: We will know how they 
are responding. 

SHRI A. CHALES: We are equally 
concerned about what has happened. But 
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one unfortunate thing is, that on every issue 
the Opposition Is trying to give a message 
that we are selling out the country. That is 
rather unfortunate. 

AN. NON. MEMBER: You prove It 
through your actions. 

SHRI A. CHARLES: This House is not 
meant for the Opposition alone. Every day, 
they are trying to hijack the HQuse. (Interrup-
tions) 

MR. SPEAKER: Please sit down. Let 
me regulate. Shri Charles, you are a very 
good parliamentarian. They have made very 
valid points. You validly reply to them. Do not 
charge them like this. 

SHRI A. CHARLES: I understand. I am 
one of the Members who participated in the 
discussion on the SEBI Bill. It is on record, 
that we suggested, we recommended that 
the shareholders should be protected. That 
is our interest. I something wrong has hap· 
pened, it should be found out who exactly is 
responsible and whether some officers are 
involved. The word 'conspiracy' is unfortu· 
nllte. Anyway, we have to see what hap-
pened and want an impartial inquiry to be 
conducted. " anybody has done something 
wrong purposefully or with negligence, or 
some mistake is committed, it is a wrong 
thing. We condemn the whole matter. We 
also want an il1l>artial inquiry to be con· 
ducted and what exactly has happened, 
everything, has to be brought out. But I must 
saythatthe whole destabilisation has started 
one moming when we engaged the Fairfox. 
Our friend, Shri Chatterjee then criticised it. 
{ Interruptions} 

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPMENT (DEPARTMENT OF 
YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT) (KUMAR I MAMATA 
BANERJEE): He is telling something. Please 
listen to him. 

SHRI A. CHARLES: I am totally sup-
porting all actions to find out the truth and to 
book the culprits and to start suitable action. 
The interests of the shareholders should be 
protected. We cannot imagine how one bank 
has given so many crores of rupees. We 
have to understand the truth and what ex· 
actly has happened. The official should be 
punished and we are for that. 

SHRI BAGU DEB ACHARIA (Bankura): 
How much time does the Govemment take 
to find out the truth? 

MR. SPEAKER: Shri Acharia. one of 
the members 'of the Govemment is trying to 
reply. 

. THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI· 
DAMBARAM): A numberof issue have been 
raised. (lnterruptio(ls) Why do you listen? 
God has given us two ears to listen. We 
never listen. That is the problem. (Interrup-
tions) A number of issues have been raised. 
I am grateful to Shri Vajpayee for pointing out 
that God has given us two ears and one 
mouth. 

I have great respect for Shri Chandra 
Shekhar. In fact, he holdS me in affection and 
I have great respect for him. But I think that 
the basic differences in ideology and ap. 
proach cannot be taken- to the extent of 
charging people with inSincerity andconspir· 
acy. Let us acknowledge one thing. There 
are differences between the Congress Party 
and the Congress Party's approach to eco· 
nomic issues and the Left Parties. There are 
differences between us and I think some 
aspects of what Shri Chandra Shekhar be· 
lieves. (Interruptions) 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): You can give 
your comments later on. 

SHRI P. CHIDAMBARAM: I have said, 
on an earlier occasion, when briefly replied 
to the Convn&rce Ministry'S demands ,I said 
that. despite these differences I believe that 
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there is also as consensus on some aspects 
of policy and Ithink thatthere is aconsensus 
among the major political parties.including, 
what I humorously referred to as responsible 
sections of the Janata Oal, on some aspects 
ofthepolicy. Butthe point is, there is no point 
in carrying these differences to an extent 
when you say that the Govemment is selling 
out this country. I recall what Shri Vajpayee 
had said acouple of weeks ago. He said that 
this country is too big, the people of this 
country are too proud, and too strong for 
anyone to sell out this country to anyone. 

I do not think that anybody can sell this 
country. (Interruptions) I most Sincerely and 
humbly request Shri Chandra Shekharnot to 
carry these ideological and policy differences 
to a point where he will charge that the 
Govem.ment is selling out the country. 

Sir, no this specific issue, I recall what 
the Finance Minister had said in this House. 

. I have just tried to understand exactly what 
he said. I am told, what he said was that the 
RBI being the Central Bank must first inquire 
Into this matter. And the RBI has been 
asked to Inquire into this matter. The RBI is 
dOing so. We expect he facts to be found out 
by the RBI ... ( Interruptions) 

SHRI SOMNATH CHATTERJEE: Is it 
a regular feature? .. ( Interruptions) 

SI:IRI P. CHIOAMBARAM: I cannot 
give you the details. 

If the RBI finds facts which lead to 
further inferences and further action to be 
taken, appropriate agencies will be asked to 
look into this matter. 

On the question of what is happening in 
the stock market, Sir, we are all aware of 
what is happening in the stock market. In 
fact in Bombay. I think. about three or four 
weeks ago, I said that this is very irrational 
behavior. This Is one of the reasons why, we 
think. thatthe stock market. require ourto be 
regulated. This is one ot the reasons why, I 
think, SEBI is being strenQthened. I think, a 
Bill has been passed. But to say that this 

liberalisation has a cause and effect betrays 
a poor understanding of economics and a 
poorer understanding oflhe situation in which 
we are finding ourselves. I think, what we 
have done is correct. Since last July, our 
policies have retrieved this country from the 
brink of an economic catastrophe. Sixteen 
months of non-Congress Government left 
this country on the verge do defauh. We 
have retrieved this country from the brink of 
an economiC catastrophe and there is 
growth today ..• ( Interruptions) 

SHRI SOMNA TH CHATTERJEE : Lib-
eralisation does not help. We have fed up 
with your economics .. ( Interruptions) 

SHRI P . CHIOAMBARAM: You maybe 
fed up with the country. The country was fed 
up with what you did. The country was fed up 
with what your ideology did throughout the 
world. ..( Interruptions) 

SHRI SOMNATH CHATTERJEE: Sir, 
he is giving a lecture on their economy. Here 
specific issue has been raised and he is 
giving a lecture .•. ( Interruptions) 

SHRI P. CHIOAMBARAM: The ideol-
ogy which Shri Somnath Chatterjee wants to 

. espouse has been rejected in every part of 
the world. An there Is no reason why we 
should accept this. 

I have great respect for Chandra 
Shekharji. I think. many aspects of Chandra 
Shekharji's policies are correct ... ( Interrup-
tions) 

SHRI SOMNATH CHATTERJEE: Is 
this an answer to the issue that has been 
raised here? 

SHRI P. CHIOAMBARAM: In fact I stili 
remember ｃｨ｡ｮｾｲ｡＠ Shekharji's eloquent 
reply to the Motion of Confidence, which he 
moved. where he laid down some elements, 
which every body should accept. Sir, there 
are differences? But to take these differ-
ences to a point to say that the country is 
being sold.out by liberaliration, we reject that 
charge. Sir, you will see that this kind of 
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opposition comes from a very narrow seg-
ment of this House. And that narrow seg-
ment of this House has a difference with us 
. We acknowledge that difference. But we 
do not charge them with conspiracy and 
equally they should not charge us with con-
spiracy. 

SHRI CHANDRA SHEKHAR: Mr. 
Speaker. Sir. there is nothing personal in it. 
I have been telling from the very beginning -
I would agree with my friend, Shri Chidamba-
ram, for whom I have great respect - that we 
see diametrically in the opposite direction. 
He thinks that he has been able to revive the 
countryfromtheeconomicchaos. Ithink. he 
has landed the country in a position where 
every week, three times we are getting the 
threat from a country which considers that 
they are determining the destiny of the coun-
try. This has never happened in the history 
of India nor in the history of any nation in the 
world. This is why, selling away the interest 
does not mean that you are selling the furni-
ture of Parliament House. The country is 
being threatened. not by Mr. George Bush. 
not by Mr. Baker. but by an Under Secretary 
and you are not able to answer. I shall 
request, Mr. Speaker. Sir, my GURU, Shri 
Atal Bihar! Vajpayee, that he should also 
understand where is that great country, for 
which he has the great pride that this country 
cannot be sold away by anybody. Countries 
are no sold away in furniture; in assets, in 
factories, but the country's self-respect is 
sold away and that has been ably achieved 
by my friend's party and the Government. 
not by you personally or by anyone of you 
during the last three or four months. This is 
the point. I can understand the differences 
on economic policy. I can understand your 
Iiberalisation taking the country to a point 
from Where we cannot retum. But, this 
question involves misappropriation offunds 
by the Government bank of thousand crores 
of rupees. (Interruptions) Why these offi-
cers should be protected? I know the rules 
that RBI should look into it ; that somebody 
will go from here then only CBI will come. It 
means bythattime everything will be hushed 
up I shall request. my friend, Mr. Chidamba-
ram that they should take up this matter 

urgently. They should not go into aU these 
technicalities. Technicalities do not make a 
nation nor mar a nation. You are shattering 
the will power of this country and you are 
shattering the hope in this Govemment. 
People have apprehensions all around. H 
you do not answe r these questions squarely 
in Parliament, you "do not come clean about 
these officers who are glJilty. If you say that 
they are not part of the Government. then I 
say that the Government is not selling "away 
the country • but these officers are selling 
away the country. In my understanding of 
Parliamentary Democracy, if the officers are 
selling away the Country and the Ministers 
are keeping quiet, t am well within my right 
that the Government is selling away the 
country. This is why I have said and I did not 
mean anything personal. I have great affec-
tion and regardforyou. But, again I say that 
you people are guilty of dereliction of duty, If 
you are not doing this. 

SHRI P. CHIDAMBARAM: Sir, t agree 
entirely with the last part of he observation of 
the hon. Member, Shri Chandra Shekhar. 
(Interruptions). Please listen. I assure this 
House on behalf of the Government that no 
officer will be protected. The Government 
will take action against any officer howso-
ever high he may be. (Interruptions). 

SHRI T ARIYT BARAN TOPDAR (Bar-
rackpore): Mr. Speaker ... (Interruptions) 

;SHRI P. CHIDAMBARAM: He has no 
business to shout like that. He does not 
understand the the responsibility of a Mem-
ber of Parliament. He is not only rude to me 
but he is rude to the whole House. We are not 
dogs and cats here. He has no business to 
shout like that. He must be told how to 
behave (Interruptions). I have great respect 
for Shri Chandra Shekharji. We endorse that 
last part. There will be acted upon. If any 
officer is found guilty, action will be taken and 
you will find that Govemment taken action 
against them. (Interruptions) 

[ Translation] 

SHRt ｇｾｏｒｇｅ＠ FERNANDES: The 
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question Is whether you will order an inves-
tigation or not.. (Interruptions) • 

SHRI RABI RAY (Kendrapada): Mr. 
Speaker. Sir, I would like to say one thing 
after hearing Shri Chidambaram. The whole 
House Is of the opinion that RBJ. Is inter-
ested in a cover up. Through you I wou Id like 
to remind the congressmen of a historical 
event In this House which may perhaps help 
them in understanding the gravity of the 
present situation ... (/nterruptiOlfS) 

When Shri Jawahar Lal Nehru was the 
first Prime Minister of India the Mundhra 
Scandal was exposed by Late Shri Firoze 
Gandhi who belong to congress and was a 
Member of this House. But this scandal 
exposed by Shrl George Fernandes Is far 
grave than that. Though the scandal which 
was exposed by late ｾｨｲｩ＠ Firoze Gandhi did 
not involve crores of rupees, but even then 
the Prime Minister had agreed with Shri 
Firoze Gandhi and constituted a Commis-
sion headed by most illustrious judge justice 
Chagla, who was later a Member of this 
House and also a Minister. You might be 
aware that because or the findings of the 
Chagla Commission, a leader of stature like 
Shri Krlshnamachari had to resign from the 
Cabinet. Shrl Chidambaram and other Min-
ister are present here. I would therefore like 
to submit that there should be a judicial 
enquiry into this matter by a commission 
which should be assisted by C.B.I. It is only 
then you will come to know the sincerity of 
what is being said by Shri Chidambaram 
otherwise it has no sincerity. I would like to 
conclude with this last sentence. Our coun-
try has become a colony without occupation. 
Earlier it was under the occupation of East 
India company, and now it is under the 
dominance of International Monetary Fund 
and the World Bank. This is the only differ-
ence. 

[English) 

There is no occupation but we have 
been reduced to a colony by the acts of 
commission and omission of this Ruling 
Party. • 

13.00 hrs 
-

SHRI BASUOEB ACHARIA: Sir, those 
who are responsible for this misappropria-
tion of money have been entrusted with the 
task of inquiry. Then what will be the fate of 
the Inquiry?.. (Interruptions) 

MR SPEAKER: Shri Kodikkunil 
Suresh 

SHRI KOOIKKUNIL SURESH (Adoor): 
Sir, in Kerala at Traivandrum, one of the 
public undertaking companies. that is, Hin-
dustan Latex, which comes underthe Minis-
try of Health and Family Welfare, has totally 
regretted promotions and other facilities to 
SCIST employees. The employees belong-
Ing to SC/ST categories had started relay 
satyagraha in front of the Hindustan Latex 
one months before. 

There are five hundreds SC/sT employ-
ees working in that company. The manage-
ment of the company has not invited the 
agitated employees and discussed their 
serious and important Issues so far. I request 
the Government, through you, that the Min-
Istry of Health and Family Welfare should 
intervene and give proper directions to the 
management of the company to settle their 
problems at the earliest. 

MR SPEAKER: Shri Vandayar. (inter-
ruptions) 

SHRI SRINKANTAJENA (Cuttack): Let 
me make a submission, Sir. 

MR SPEAKER: Let others also speak .•. 
( Interruptions) 

SHRI K. THULASIAH VANOAYAR 
(Thanjavur): Sir, in Tanjore, there Is a Rail-
way Colony Middle School functioning for 
the last thirty five years. This school caters 
to the need of 309 boys and 189 girls. There 
are nearly fifteen to twenty teachers. The 
Railway authorities, without rhyme or rea-
son, have abruptly asked them to vacate the 
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school before 30th April, 1992. In the interest 
of the Tanjore Railway Employees this scl:lool 
should be allowed to continue without preju-
dice. The fl ,111way Minister should take 
Invnediate aCllon forthe survival of the school 
without any delay. 

SHRI G.M.C. BALAYOGI (Amalapu-
ram): Sir, on 27th April, 1992, in Parakasam 
District of Andhra Pradesh In Chimakurth 
village, three Da/it women were allegedly 
raped and murdered and their bodies were 
found in the premises of Pallava Grante 
Company's water pond. The deceased are: 
(i) B. Ramalamma, aged thirty; (ii) Ravura 
Anjamma,agedtwenty-three; and (iii) Padhu-
layesamma, Aged fourteen. 

The Andhra Pradesh Police have so far 
not arrested the accuses involved in this 
crime and also not given any proper financial 
assistance to the victimised families. This is 
not only one incident happened against the 
Da/itsin the State of Andhra Pradesh, oftenly 
these atrocities are being committed on SCI 
ST people due to the failure of law and order 
machinery. 

Through you, Sir, I urgo upon the han. 
Prime Minister and han. Home minister, 
Government of India, to direct the Govern-
ment of Andhra Pradesh to appoint judicial 
enquiry and also entrust the case to the CBV 
CID and trial this offence in the Special 
Court. I also requesllhe han. Prime Minister 
to grant financial assiStance of Rs. five lakhs 
to each deceased family from the Prime 
Minister's Fund. 

[ Trans/ation] 

SHRI D.J. TAN DEl (Daman&Diu):Mr. 
Speaker, Sir, it is unfortunate that when the 
fishermen of Gujarat, Daman & Diu go into 
the sea to catch fish, they are arrested by the 
Pakistani police and are sent to jail as the 

. sea border line between India and Pakistan 
has not been decided so far. Similarly, we 
also arrest the Pakistani fishermen. This all 
has ｢･ｾｮ＠ going on for the last eight to ten 
years. I had raised this issue in the Ninth Lok 
Sabha also. I have also raised it day before 

.' yesterday and reported several times to the 
Ministry that due to the lack of a sea border 
line these incidents happen repeatedly. But 
the Government is taking no steps in this 
regard. Even though our fishermen have not 
committed any crime they are forced to lan-
guish in jails for two years. As a result our 
fishing business has become sick. The agro-
based industrieS have also become sick. I 
would like to inform the House that on 24th 
January the Pakistani coast guards caught 
the Indian fishermen. Our national flag was 
hoisting on that boat. They brought it down 
and took it on their boat. They played a 
cassette and forced ou r fishermen and sea-
men (Khalasi) to dance. The fishermen of 
Gujarat and Daman-Diu and otherorganisa-
tions reported this matter and made numer-
ous representations in this regard but no 
step has been taken by the Government so 
far. 

Mr. Speaker, Sir, through you I demand 
from the Government that the sea borderline 
should be decided immediately or an ar-
rangement should be made which can stop 
both the Pakistani and Indian Fishermen 
from violating the border. I demand an 
immediate action from the hon. Minister in 
this regard. 

SecondlY,1 have received many Letters 
from my constituency wherein it has been 
stated that fishermen of Daman and Gujaral 
were registered at Umargaon in Balsad dis-
trict of Gujaratfor last many years. But a new 
order has been issued recently that the 
registration would be done at Verawal In 
Saurashtra which Is 1000 Kms. away. How is 
it possible for these fishermen to reach there 
?These bureaucrats issue orders while sit-
ting In air-conditioned rooms. They have 
little knowledge of the area or the practical 
difficulties. The han. Minister of Surface 
Transport is present here, and he should 
therefore take steps to improve the situation 
by revoking this order and maintaining status 
quo. 

SHRI VISHWANT AH SHASTRI 
(Gazipur): Mr. Speaker, Sir, a grave crisis of 
petrol arid diesel has hit Eastern Uttar 
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Pradesh. This crisis can be guessed by the 
. fact that while dally average consu"l>tion of 
diesel In this region is more than 60 to 70 
thousand kiloliters, the daily supply is only 12 
thousand kilo lit res at present. The supply of 
electricity in this region is being done only lor 
name sake since last one and a half m(mltt. 
In many district headquarters of this region 
electricity is not supplied for ｓｇｖｾｩｃＺＡ＠ hOUiS at 
a stretched. Sometimes Gazipur city which 
falls In my constituency faces black out for 8 
to i 0 hours. On the one hand the pOwer 
supply, is erratic whereas on the other hand 
there is crisis 01 petrol and diesel which has 
made the farmers desperate. The crops have 
not been threshed as most of the threshers 
have closed down because of diesel crisis. 
Similarly, most of the pump sets have be-
come useless. Thus agriculture has been 
affected. Diesel operated passenger vehicles 
have also been affected. 

I, therefore, demand that immediate 
steps be taken to tackle the diesel and petrol 
crisis in Eastern U.P, particularly in Gazipur 
district and ensure the sufficient supply of 
diesel in that region so that the farming 
activity is not hampered in any way. 

[English] 

SHRI A. INDRAKARAN REDDY (Adila-
bad): Mr. Speaker, Sir, more than 1.000 
villages in my constituency in Adilabad dis-
trict are affected by severe drought. People 
are not getting even drinking water, not to 
talk of water lor irrigation. Certain borewells 
and open wells are already identified and the 
list is submitted to the Government of India 
and pending far the last one year. But, safar, 
not a single paisa has been sanctioned for 
the borewefls. The cattle and domestic ani-
mals are already dying of starvation. Our 
Zilla Praja Parishads and the Mandai Praja 
Parishads have already passed unanimous 
resolutions urging the State Govemment 
and the Central Government to come out· 
with massive assistance and programmes 
for drought relief activities in our area. There 
is no wor!< forlaouurforthe last one year due 
to drought situation. Some labourers are 
migrating to neighbouring State- Maharash-

tra - to' earn their livelihood and to save 
themselves from starvation and death. Our 
district is Inhabited mostly be tribals and 
Scheduled Castes and backward people 
and they are aii suffering because of the 
neglect of the Government. 

I request the hon. Minister of Agricul-
ture, through you, tp immediately release 
Rs. 10 crores ior the drought relief pro-
grammes like Food for Wor!< programmes 
etc. to save the starving masses from further 
sufferings. I also request the Government of 
India to ib!ease Rs. 5 crores immediately for 
the purpose of sinking bore wells and other 
wells for drinking watef:O OlJr people who 
are mostly tribals and Scheduled caste and 
backward classes. 

I urge upon the Government of India to 
swing into action immediately and to provide 
funds lor the droughl'relief works. 

SHRI K.P. SINGH DEO (Dhenkanal): 
Mr. Speaker, Sir, I wish so raise a subject of 
India's most famous wetland, which is inter-
nationally famous and which has been made 
into that of national importance. I refer to 
Chilka lake. It is the largest lagoon in South 
Asia and it is the umpire ecosystem and the 
'breeding ground for migratory and resident 
birds. Apart from that, one lakh of fishermen-
folk families numbering half-a-million draw 
their sustenance from this Chilka lake water-
body. Sir, there is a move by the State 
Govemment to widen the entrance of the 
sea water into Chilka lake to ensure that 
boats can come into a place near Magar-
mukh. 

Sir, deepening and widening of this 
channel will not only affect the carrying 
capacity and productivity of this lagoon 
because some project for prawn cultivation 
is going to come up in that area. This will 
affect half-a-million fishermen who are draw-
ing their sustenance and their avocation 
from that. Apart from that, those dealing with 
the business of aqua-<:ulture will be affected. 
Already there are agitations by the fisher-
menfolk and before an i"l>act analysis on 
ecology and environment is do by an expert 
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body, this internationally and nationally 
important wasteland shouid not be allowed 
to be destroyed by the State Government 
and since Environm.mt is a Concurrent 
subject, through you, Sir, I would like to 
move the Government of India to put a sjOP 
to this projee! before an impact analysis on 
the ecology and environment and the reha-
tl:::;;t!!)n ｾｲｾｲＺＺＡｾ＠ is taken up. The ques-
tion of rehabilitation of these fisflermer:fo!k 
will giVe rise 10 social tension which ;., hap-
pening at the moment. It has also been 
discussed in the Orissa State ｬ･ｯｩｾＡ｡ｴｩｶ＼［＠
Assembly, Sir. -

[Trans/atienj 

SHRI RAM KAPSE (Thaue): Mr. 
Speaker, Sir, a serial on the life of Ambadkar 
is telecast from 12th April at the prime time 
on every Sunday at 9 p.m. Tili now two 
episodes have been telecast and there are 
eight episodes in all. After seeing two epi-
sodes, I feel that there is a possibility of 
conflict all over the country if this serial 
continues. The facts have been distorted. 
Any person, who makes a serial on the bass 
of History in which there is distortion of time 
and place about Ambedkar is not good rnore 
so when we know certain facts about Am-
bedkar. Keeping in view !pe dress Shri 
Ambedkar has been portrayed as wearing 
half pants and shirt when he was young. 
School going children of those days have 
been shown wearing half-pant and shirts. I 
would like to tell you something about the 
screen-play of this serial. Talking to her 
brother the sister says, ., willjust now tell this 
news to brother Satpal." When Satpal is her 
brother, she will say "brother" only. How a 
boy speaks to his uncle-"uncle, I am Ramji 
Satpal". !t means the writer felt that Ramji 
Satpal is only a name. On this, uncle says, 
"You are Ramji Salpal." 

The incident which took place in Bom-
bay, when he was studying there was de-
picted to have taken place at Satara. Am-
bedkar's father was a teacher in lashkar. It 
is true. He was very sedate person but he is 
presented In such a way that not cnly oro!-

nary persons but intemationally reputed 
person like Day Pawar said he was a dacoit. 

MR. SPEAKER: Who has said so? 

SHRI RAM KAPSE: He said that in the 
serial he :GGl<s iiKe a uai:--u:i, aiiu ine peniuil 
who contributed this article in "Lok Saptah" 
says tnat he reseIT'.blas General Zia. He was 
a teacher In lashkar. It is a new thing. His 
photograph is also available, still he is ｾｩｮｧ＠
prssented in such a manner. 

MR. SPEAKER: Has it been shown and 
said on T. V.? 

SHRI RAM KAPSE: Yes Sir, a serial on 
his life is being telecast. Shri Daya Pawar 
has reviewed the serial. 

MR. SPEAKER: Daya Pawar should 
not say all these things, if her depiction is 
false. 

SHRI RAM KAPSE: The most improper 
thing is that Vas ant Moon, who edited the 
articles of Shri Ambedkar, about whom it is 
said that he is the advisor of this T. V. serial. 
In its reply he immediately said that he has 
no connection with this serial and its televis-
ing should be stopped as soon as possible. 
Savita Ambedkar was his wife. She also 
gave an ultimatum that if its telecast is not 
stopped within two days, the result would be 
a conflict. 

Not only this, the people of North India 
are shown participating in music, pop music 
and konkani music. Similar is. the position of 
writing, direction, music and photography. 
Acting in the serial leaves no impression. 
Therefore, it is a great insult and humiliation 
to Shr! Arnoodkar. This serial has 8 epi-
sodes. Out of which two episodes relate to 
the childhood and perhaps we will not find 
the real philosophy of Ambedkar, which we 
want to watch on the TV. 

MR SPEAKER: It should not be dis-
torted. He resermles a dacolt etc. 
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"{English1 

SHRI RAM KAPSE: It is the Statement 
of Oaya Pawar. 

Whatever word I have said, I stand by it. 

MR. SPEAKER: It is not ｮ･｣･ｳｾ｡ｲｹ＠ to 
refer to it. 

[Translation1 

SHRI RAM KAPSE: I feel that this serial 
is not telecast in the manner it ought to have 
been and I am speaking here because I did 
not like it. I oppose that and request the hon. 
Minister to reconsider about this serial. He 
will come to know that discontentment will 
increase among the people and if thiS serial 
continues it may give arise to conflict. There-
fore, suspend it for some days. I would like 
that the hon. Minister should make a state-
ment in this regard. 

SHRI RAM VILAS PASWAN(Rosera): 
M.r. Speaker, Sir, whatever has been said 
about the serial on the life of 8aba Sahib 
Arnbedkar is right but I am not in favour of 
suspending this serial. When we formed a 
centenary committee, we certainly wished 
that a serial should be made on the life of 
Baba Saheb Ambedkar. Assigning the jobto 
a professional in the field that serial should 
be made on the same lines as that on the life . 
of Mahatma Gandhi. Since Saba Saheb 
Ambedkarwas the father of ｯｵｲｃｯｮｳｴｾｵｴｩｯｮＬ＠
therefore, an excellent film of international 
level should be made en him. Though we 
had thought of it but it cou1d not mature. We 
agree that the Govemment made some 
selection and it is showing those episode to 
us. If once its telecast is stopped abruptly it 
will not be telecast again. I support it if it is 
retelecast after making some changes here 
and there and making it more appealing. 

SHRI RAM ｋａｐｾｅＺ＠ Shri Shyam Bene-
gal is also ready to make a serial on the life 
｣ｴＮｾ｢･ｓ｡ｨ･｢Ｎ＠

SHRI RAM VILAS PASWAN: H the tele-
ｾ｡ｳｴ＠ is suspended once It will be stopped 

permanently and it would be difficult to res-
ume, because the intentions are not good. 
Still I would like to say that we have also seen 
that serial and certain such things are there 
e.g. the way his father is presented and the 
death scene of his father are some ot the 
scenes depicted. with a high emotional im-
pact There Is no such thing that the face of 
Saba Saheb does not appear real to us. Now 
the question is of the from in which it should 
be portrayed ... 

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): How can we help if sonul one 
says that Ram Vilasji resembles a dacoit. 

SHRI RAM VILAS PASWAN: How can 
we help. at least if Atalji says so, that cannot 
be replied. Therefore, I would like to say that 
the Government should look into the objec-
tionable portions. Whatever is accepted and 
admitted by all should certainly be shown. All 
of us in the House wish that the Govemment 
ought to spend a sufficient amount of money 
on it. It is a matter of deep regret that the 
Government knew that the centenary year of 
Saba Saheb Ambedkar is at hand and we 
have been demanding in this house since 
1980 that an excellent film should be made 
on the life of Saba Saheb. But no good film 
could be made even after 1 0-12 years. Now, 
when the film is made and there are other 
lacunae, these may be rectified and the film 
may be telecast. But the telecast of the film 
should not be stopped. If the telecast of the 
serial is stopped, it may create some other 
problems. That is what I mean to say. 

{English] 

SHRI CHETAN P.S. CHAUHAN (Am-
roha): Mr Speaker, Slr,l congratulate Indian 
archer Shri Urma Ram for equalling the 
world record for the 30 metres event being 
held at Beiglng In the China International 
Archery Tournament, 1992. It is commend-
able to note that Shri Llmba Ram scored 357 
points out of the possible 360 points in the 
toumament, thereby equa\\lng \he wor\d ｮＧｉ｡ｾ＠
set by Matsushita T akaishl of Japan In 1987. 
It Is a matter of great pride that LlrTt>a Ram 
Is leading in the over-au individual qualifying 
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rounds by scoring 1,296 points out of possi-
bly 1,440. His achievement <has brought 
Indian archery on the world map. We hail the 
achievement of this young man for bringing 
laurels and glory to the nation. 

I am sure the House will Join me in 
congratulating him. 

MR. SPEAKER: Yes. We will join you. I 
am asking the dynamic Sports Minister to 
congratulate him. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DEPAR 
MENT OF WOMEN AND CHILD DEVEL-
OPMENT) (KUMARIMAMATABANERJEE): 
I am grateful to Shri Chetan P. S. Chauhan. 
I think the House should pass a resolution to 
congratulate Shri Limba Ram. 

MR. SPEAKER: Yes. We would con-
gratulate him. 

KUMAR I MAMATA BANERJEE: Eve-
rybody should congratulate him. 

[ Translation] 

SHRI CHUN CHUN PRASAD 
YADAV(Bhagalpur): Mr. Speaker, Sir, 
through you I would like to raise a very 
important question of public interest. In my 
State Bihar, Sasaram-Buxur road leads to 
ballia and, Gorakhpur. There is a one way 
traffic on this road. Hundreds of trucks pass 
through it and it is a very busy road. As there 
is one way traffic on it the road is very narrow, 
generally accidents take place on it. Some 
times these accidents are even fatal. I re-
quest the hon. Surface Transport Minister 
through you that this 300 kilometres long 
road should be declared as National high-
way. 

[English] 

SHRI SHRAVAN KUMAR PATEL 
(Jabalpur): I am in barnued that a most 
serlOes explosion has taken place in the 

Filling Section of the Ordinance Factory of 
Khawaria in Jabalpur. 

MR. SPEAKER: Why do not you talk to 
the hon. Minister first? Why do you depend 
on that? Are you sure about it? If you are, I 
will allow you. Otherwise, you talk to the hon. 
Minister. 

SHRI SHRAVAN KUMAR PATEL: At 
least one person has been killed so far and 
several others have been grievously injured. 

This is not the first time that this kind nf 
an incident has taken place In the factory at 
Jabalpurwhich is run by the Central Govern-
ment. The police investigations reportedly 
revealed negligence in maintaining safety 
measures. Of late, there has been increase 
in negligence on the part of officers who are 
entrusted with supervision of ammunition 
and explosive Department. In fact, seiural 
instances of lack of proper supervision and 
control have been reported in the local press. 

Many cases of pilferage of very sensi-
tive material with the connivance of superio.: 
staff have also come 0 light. 

I, therefore, urge upon the Defence 
Ministry to appoint a high-level Enquiry 
Committee to go into such negligence and 
pilferage and take appropriate action against 
the careless officers and to give compensa-
tion to the family of the deceased workmen 
and to give proper medical treatment to all 
those workmen who were injured in the 
explosion and to take adequate saftey 
measures in future. 

[ Translation] 

PROF. PREM DHUMAL (Hamirpur): Mr. 
Speaker, Sir, the Air Traffic Control Officers 
of National Airports Authority have resorted 
to work to rule from 1 st May while the hon. 
Minister has told in the House that it is not 
causing any loss, but the facts are contrary 
to it. The pilots who pilot the earoplanes are 
required to fill the journey log-book and t.;:;1 
engine log-book. They are showing this wor. 
to rule by traffic control officers as the cause 
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of delay of theirflights. The higher authorities 
.... have also admitted that one minute delay in 

flight leads to the wastage of fuel of 5 
thousand rupees. In this way, the Govern-
ment is suffering a loss of 4 crore rupees just 
onluel. 

Mr. Speaker, Sir. I want to submit through 
you to the Government that talks should be 
held with these officers. These officers had 
given due notice. They had given their char· 
ter of demands and had informed that they 
ｷｯｾｬ､＠ resort to work to.rule from 1st May. 
Even then the Government is not paying any 
heed to them and the loss of luel is being 
suffered and the air·traffic is also being de· 
layed. Therefore, my submission, through 
you is that they should be invited for talks. 

[English] 

SHRI BASU DEB ACHRIA(Bankura): I 
have given notice on this. 

SHRI PRITHVIRAJ D. CHAVAN 
(Karad): Sir, you will recall that the hon. 

. Minister of agriculture had given an assur-
ance to this House that he will send a Central 
team to Maharashtra to review the drought 
situation and to see whether Central assis-
tance is to be given or not. It is more than ten 
days. It is not on one occasion but the hon. 
Minister gave the assurance on two occa-
sions in the House. The team has not gone 
to Maharashtra yet. Maharashtra Govern· 
ment is waiting for some communication 
from the Centre. Jiowever, there is no com-
munication. It is my understanding that the 
team has not even been formulated. I also 
understand that the hon. Ministerof Finance 
is not willing to associate tJimself with the 
Central teahl. Unless the Ministry of Finance 
associates, the whole exercise will be infruc-
tuous. I also understand that the two teams 
whi'Sh have gone to Madhya Pradesh and 
Gujarat also did not have anybody from the 
Ministry of Finance. The Nine Finance 
Commission very clearly says that in case of 
severest of. severe calamities, adequate 

., Central assistance will come in the form of 
25 per cent advance from the next year's 
allocation. So, I would request that a state-

ment should come stating why the team has 
not gone to Manarashtra. This is a very 
specific assurance which has been given 
twice. I request the hon. Minister to let us 
know about it. (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, about 
the air Traffic Controllers' agitation, I have 
given a notice. Please allow me to mention 
about it. 

Sir, all the flights are being delayed 
since ｾ＠ stMay. the Air Traffic Controllers are 
on agitation. They have resorted to work-to-
rule. They have been appealing to the Na-
tional Airports Authority for improvement in 
their promotional prospects and for other 
remuneration and perks commensurate with 
their job responsibility and accountability. 
The job of Ait Traffic Controllers has been 
recognised by the International Labour 
Organisation (ILO) as also by the world 
experts as unique with heavy responsibility 
and it requires instant decision-making ca-
pability. The ILO has opined that keeping in 
view the responsibility, the Air Traffic Con-
trollers more closely resemble with that of 
the Pilots and hence it recommended the 
remuneration and perks should be compa-
rable with that of the remuneration and perks 
of the professional pilots. Further, the Air 
Traffic Controllers Guild has been appealing 
to the mangement to concede their demands. 
but the management is silent on that. The 
management is not talking to Guild, to the 
aSSOCiation. 

I, therefore, appeal to the Government 
that the Civil Aviation Minister should send 
instruction to the management so that the 
management could talk to the Air Controllers 
to end the agitation, which was resorted to by 
the Air Traffic Controllers. Because of that 
agitation, aU the flights are being delayed. 
( Interruptions) 

SHRI RAM NAIK(Bombay North): Sir, I 
would like to say something on the drought 
situation prevailing in Maharashtra. The 
people of Maharashtra are waiting for the 
Central team just like to chatak' bird waiting 
for the rain. In order to protest against the 
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apathy of the centralGovemment, the people 
of Maharashtra are observing a band today. 
I have just confirmed at 12.30 p.m. There is 
a total band in Maharashtra. The people are 
worried and agitated. That Is why I demand 
that the central team must go immediately. 
It Is not only the central team but the Prime 
Minister must also go and visitthe places. As 
demanded by the State Government, Rs.SOO 
crores should be given. 

Sir, you are aware the by-elections in 
Maharashtra have been specifically post-
poned because of the drought conditions. It 
Is such a seri9us matter and stili the Govem-
ment Is not sending the team. So, I demand 
that a team must be send and the Prime 
Minister must also visit Maharashtra imme-
diately. (Inte"uptions) 

SHRI SOBHANADREESWARA RAO 
V ADDV(Vijyawada): Sir, through you, I draw 
the attention of the Gbvemment to the sad 
Plight of the sugar-cane growers in Andhra 
Pradesh. The cane-growers are not paid 
theircane-dues forthe cane supplied. Many 
of the private sugar factories as well as the 
cooperative sugar factories are not paying 
the amount and as a result of which, the 
Caue-growers, who have to pay forthe har-
vest-charges, transport-charges, are facing 
problems. Also, this is the time when the 
bankers are pressing them for the recovery 
of their loans. Moreover, the Revenue De-
partment Is pressurising these people and 
even coming to take physical possession of 
the goods In respect of the arrears relating to 
the Irrigation Cess and the revenue arrears. 
In that way, the farmers are suffering. So, I 
draw the attention of the Governmentto take 
immediate steps to see that the cane prices 
are paid by the factories. Also, the additional 
cane prices payable by the factories to the 
growers depend on a factor called "l". Until 
the Central Govemment communicates that 
factor "L" which is in ·the Bhargave formula 
for additional prices payable by the factorieS, 
the State Govemment will not take action. 

MR. SPEAKER: Please conclude. 
Today, we want to allow many members. 

SHRI SOBHANADREESWARA RAO 
VADDE: Sir, I am concluding. For the last., 
fouryears-1988-89, 1989-90, 1990-91,1991-
92- the additionai cane prices are not being 
paid to the cane growers. And I urge upon 
the Government to look into this aspect and 
take immediate steps to see that the prices 
are paid to the cane growers. 

[ Translation] 

SHRI MOHAN SINGH(Ferozepur): Mr. 
Speaker, Sir, I want to draw your attention 
towards the labourers of Punjab who are 
victims of the system of contract, The la-
bourers, whether they are In F.C.I. Labour 
Union, Punjab labour Union, or In Food and 
Supplies Union, are given wages by the 
contractors. The labourers who work from 
dawn to dusk, are not given full wages by 
these contractors. They give them wages 
according to their wish. When the labourers 
are not given full wages it means their sweat 
is not compensated for. The system of con-
tract of paying wages to labourers which Is in 
vogue in Punjab should be put to an end 
immediately. As in the other States of the 
country, the system of contract of paying. 
wages to the labourers has been abolished 
and the labourers get wages directly. like-
wise the system of contract in Panjab should 
also be abolished and the labourers should 
get wages direct. Besides it, the three F. C.1. 
depots, which are located. in Amrisar, Ajnala 
and Navansher have been made Puccaand 
the rest of 125 kuttch a depots of Punjab 
should also be made pucca. 

SHRt NAVAl KISHORE RAI(SItamarhQ: 
Mr. Speaker, Sir, I come trom Bihar. The 
regional news are not telecast by ｴｾｬ･ｶｬｳｬｯｮ＠
in our State but tese news are not telcest in . 
the whole State. There is a low power T.V. 
tower due to which this telecast does not 
reach all the districts. therefore, more pow-
erful transmitter should be set up there. 
Besides, the demand of broadcasting a news 
bulletin in Bangle-language has been tying 
pending since long. Banglaspeaking people 
are living in 10-12 districts of Bihar. Their 
demand should be fulfilled and a news bulle-
tin should be broadcast in Baugla language ..... 
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[English] 

PROF. SUSANTA CHAKRABORIY 
(Howrah): Mr. Speaker. Sir. the issue that I 
want. to raise is about the Bills passed by the 
State Legislatures, awaiting with the Centre 
for its approval and assent. 

We all know that any successful func-
tioning of this polity of ours depends on 
ｭｵｴｵ｡ｬｾｮ､･ｲｳｴ｡ｮ､ｩｮｧ＠ and cooperation and 
on the assurance of the Centre that the Bills 
that are senttothemwill be passed orassent 
will be given to them with in a specified period 
of time. Any delay in such matters causes 
disbelief. 

We would all surely agree that we should 
avoid that position. 

Many States have sent certain Bills which 
are pending with the Central GovernmeJlt. I 
do not know the details 01 Bills of other 
States. But, Sir,so far as West Bengal is 
concerned, same seven important Bills are 
pending. the Trade Union (West Bengal) 
Amendment Bill, 1983, it has been received 
by the Centre on 22.11.1983. The Calcutta 
University (Amendment) Bill, 1984. Rabin-
dra Cultural Institute (Taking over of Man-
agement) (Amandment) Bill, Howrah Mu-
nicipal Corporation Bill, (Second Amend-
ment) Bill, The Asansol Municipal Corpora-
tion Bill, Chanderanagore Municipal Coop-
eration Bill and Siliguri Municipal Corpora-
tion Bill are awaltuig approval from the 
Govemment. 

Therefore, I shall request you to direct 
the Minister to take necessary steps In this 
regard so that these Bills get the assent 
without any delay. 

SHRI JASWANT SINGH (Citorgauh): 
Mr. Speaker, Sir, earlier In the day, Shrl Atal 
Bihari Vajpayee, Shrl George Fernandes 
and Shri Chandra Shekhar raised an issue, 
lnvolving several thousand crores of ropees 
as a scam from the banking system of the 

. country, including the National Housing Bank. 
The Govemment with some alacrlty-Shri 
Chidambaram and indeed the Finance Min-

Ister-had responded and had been attempt-
ing to satisfy both Shrl Chandra Shekhar and 
Shrl Ataljl. The public utterances in Parlia-
ment was satisfied or· not, I do no know. 
Perhaps, they have managed to satisfy Shri 
Ataljl and Shri Chandra Shekhar. 

SHRI SOMNATH CHATTERJEE 
(Bolpur): You are assuming that. 

SHRI JASWANT SINGH: I am assum-
ing that. In a similar fashion, we have raised 
the issue of Bofors, forthe whole day yester-
day. (Interruptions) 

MR. SPEAKER: Will you allow other 
Members to make the;r points please, at 
least in the last two, three days? I will allow 
you also to raise that matter at the end. 
Please take you seat now. 

( Interruptions) 

SHRI M. RAMANNA RAI (Kasaragod): 
Sir. the General Sacretary of All India Pass-
port Employees Association is on an indefi-
nite hunger strike since 22.4.1992. The 
demaJlds of the association appear to be 
just. 

Even though the Passport applications 
rose from 13 lakhs to 351akhs from 1980 to 
1992. the number of employees remain static 
at 1449. The chances of promotion is also 
almost nil. The service condition is also not 
satisfactory. 

I call upon the Minister of External Af-
fairs to interfere and settle the Issue amica-
bly and avert catastrophe. (Interruptions) 

l 
SHRI SOMNATH CHATTERJEE: Sir. I 

am constrained to-with your permission-raise 
a matter with regard to an officer of a Central 
Public Sector Undertaking who has be&n 
victimised only because I have raised an 
issue concerning that ｵｮｾ､｡ｫｩｮｧＮ＠ It has 
been suspected by the Ministry that thaf 
officer was responsible for passing on the 
information. 

Sir, for six years. Mr. A. K. Moitra was 
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the Chairman and Managing Director of the 
National jute Manufacturers Corporation. I 
am happy that the Minister is here. 

His case was approved by the Pablic 
Sector Enterprises Selection Board. The 
vigilance angle was also looked into and 
there was a clearance Irom the vigilance 
Commission. After six years, he was given 
an extension in June 1980, for another three 
years because of his outstanding service. 
The trouble began alter there was an at-
tempt by the Government of India, Ministry of 
Textiles, to sell the Major undertaking, the 
National Jute Mills, to a private industrialist. 
We got the information and I raised it in the 
House. Ultimately, the Minister had said, 
"No. there is no such proposaJ", Sir, Mr. 
Wadhwa of Chapdhani Industries seems to 
be too powerlul. What happened is this. The 
Chairman and Managing Director was di-
rected by the Ministry to .. ass on he informa-
tion particulars, records, documents of this 
Company to the proposed purchaser, a pri-
vate industrialist. After an objection was 
raised here, what happened is that, the 
Chairman and Managing Director was Di-
rected to pass on he information to the 
Ministry so that the Ministry could pass it on 
to them. The Chairman refused to do that. 
Then, the trouble started. He was being 
victimised; he was insulted; Deputy Secre-
tary and ordinary officers were giving him 
orders; money was not being released for 
this Company; he was not being given inter-
views here. He has come here expecting to 
meetthe officers. Ullimatelywhat happened? 
He got fed up; he tendered his reSignation on 
31 st January 1992, to be effective from 30 of 
April 1 ｾＹＲＮ＠ On 29th 01 April 1992-a day 
before that-he was issued a Charge-sheet. . 
The Charge-sheet was confidential. 

Sir, I will take only one minute more. The 
issue Is very important. How is the Govem-
ment functioning? 

On the 29th of April 1992, a confidential 
Charge-sheet was given and he accepted It. 
On the very same day, thai was pasted on 
the Notice Board of a multi-storlyed building, 
where he is occpying one of the upper flats. 

A confidential Charge-sheet is being pasted 
on a notice board so that everybody could 
see in that house. It Is just to humiliate him 
before the people who are occupying that 
multi-stolyed building. 

The main witness is the June Commis-
sioner. In the charge-sheet, it is mentioned 
that he is the principal witness. What is the 
charge? The charge is that you have" not 
retrenched employees. Secondly, you have 
given ESI benefits to the employees. Ac-
cording to the Government, he was not au-
thorised. 

MR. SPEAKER: Generally, we do not 
discuss these matters. 

SHRI SOMNATH CHATIERJEE: We 
have been requesting the hon. Ministerthat 
he is being victimised. This is the way. That 
Jute Commissioner has now been given this 
additional charge. He has gone to the Press. 
The charge-sheet is issued on the 29th. On 
30th, his resignation is accepted. On 30th, 
this Jute Commissioner holds press confer-
ence in Calcutta and makes out the particu-
lars of the charge-sheet. The objective is to 
humiliate the officer. This matter was raised 
in the House. After it was raised in the 
House. After it was raised in he House, the 
trouble started for him. I would like to know: 
Is this the way the Govemment behaves? 
Can't we raise any matter? Will the officers 
and employees be threatened like this? 

We requested the Minister that the Joint 
Secretary is against him. He wants his blood-
fond of flesh. He said: "I am very sympa-
thetiC .• This is the way the sympathy is being 
shown! How do we expect that the public 
sector industry would be run properly in this 
country when he is a person against whom 
no charge about personal integrity is made? 
The charge is: Why have you not dismissed 
workers? Why have you given ESlbenelits 
they were not entitled to get? 

Is this the way the Government will 
lunction? Why I am concerned is that it is not 
about'A', 'B'or'C'. Thequeslionis aboutlhe 
method., functioning. In "*'ers like th; .. , 
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they could not deny. They had to retrace 
their steps in selling a major uncKtrtaking to 
a private industrialist. 

MR. SPEAKER: We are not allowing 
such matters. 

( Interruptions) 

SHRISOMNATHCHATTERJEE:When 
the Minister is here, he should respond and 
see. His resignation has been accepted but 
his dues are not being paid. 

Have you ever heard aboul a press 
conference bel'ng held about the charge-
sheet, that a confidential Charge·sheet is 
pasted on a notice board of a multi-storied 
building? Has it ever happened? He is being 
threatened that he has 10 vacate the House. 
His telephone line is being sought to be 
disconnected just ｢･｣ｾｳ･＠ he has not now-
towed to them. just bec1:use. (Interruptions) 
he has nol agreed to the 
transfer ... (Interruptions) 

Ypu are aware that there was a jute 
strike for a number of days. He averted that 
strike in NJMC. That is why the big high-ups 
In the Ministry got annoyed because they 
wanted to show that NJMC was running at a 
loss so that they could sell ott to the private 
industrialist. This is happening. 

. I strongly protest against this. I request 
the Minister. He is here. He should at leas 
say that he would be sympathetic. I hope he 
was not misleading us. If he really intended 
to be sympathetic, he should take immediate 
action. Let him avert it. (Interruptions) 

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Sir, you said, you don't allow this 
type of matter to be raised here.lthink. it has 
a bearing on our functioning also. We raise 
matters conneded with Public sedor organi-
sations. (Interruptions} 

MR. SPEAKER: You don't raise matters 
relating to individuals-appointments, etc. 

(Interruptions) 

SHRI SAIFUDDINCHOUDHURY: Now 
we will be afraid to raise 
matters .... ( Interruptions) Time and again we 

, raise matters. Somebody will be victimised 
again. (Interruptions) 

[ Trans/ation] 

SHRI TARIT BARAN TOPDAR (BAR-
RACKPORE): Sir. I can prove. if the hon. 
Minister desires. (Interruptions) 

[English] 

SHRI SOMNATH CHATTERJEE:There 
is a newspaper report: NJMC CMD charge-
sheeted. Is this the way the Government of 
India is functioning? How does he go to the 
Press? 

[Translation) 

THE STATE MINISTEROFTAXTILES 
(SHRI ASHOK GEHLOT): Mr. Speaker, Sir, 
the officer. about whom they are talking was 
charge sheeted on the recommendations of 
the Central Vigilance Commission. As far as, 
his resignation is concerned. he has re-
signed and we have accepted his reSigna-
tion and the enquiry is being conducted /n 
regard to the charge-sheet given to him. We 
will take steps according to the reports of the 
enqUiry. We are not prejudiced against 
anyone. I will collect Information about his 
alleged victimisation ｾ｡ｦｴ･ｲ＠ the matter was 
raised in the House as the hon. Members are 
saying and I will also ascertain the in10rma-
tion in regard to convening of the press 
conference. 

SHRI TARIT BARAN TOPOAR: The 
officers of that organisation have convened . 
a ptess conference. 

[English] 

.... (/nterruptlons) ... 1 had raised It In the 
Consultative Committee meeting. (Interrup-
tions) 

SHRI SOMNATH CHATIERJEE: What 
is your rection to the Press conference? I 
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have got that newspaper. This Is not the way 
to deal with this matter. What happens If a 
charge-sheet is pasted on the notice board 
of a multi-storied building? I would like to 
know whetherthis has ever happened in this 
country. Who authorised whom to do It? 
( Interruptions) 

SHRI BASU DEB ACHARIA: This mat-
ter was raised earlier on the floor of this 
House. (Interruptions) 

SHRI SOMNATH CHATTERJEE: This 
will discourage the officers and the employ-
ees. (Interruptions) 

[Translation] 

SHRI SANTOSH KUMAR GANGWAR 
(BareiUy): Mr. speaker, Sir, the D.R.DA 
employees, are on agitation throughout India 
In supportofthelrgenuine demands. D.R.DA 
Is an organisation set up by the Central 
Govemment in which more than one lakh 
employees are working. This organisation 
has been running the programmes spon-
sored by the Centre at the district level for the· 
last many years. The Central programmes 
like IRDPWD, A.G.R.A., TRYSOME, Rural 
Development, Cleanliness Programme and 
the Jawahar Rozgar Yojana etc. are being 
run by these employees. These employees 
have been struggling hard for the last 10 
years In support of their demand to Improve 
their service conditions. They have also given 
seven pOint memorandum to the hon. Prime 
Minister and the hon. Rural Development 
Minister demanding pay scales and other 
facilities equal to the Sate Government 
employees, better promotion avenues, regu-
larisation of daily wage workers, reversion of 
deputationists to their parent departments, 
provision of full facilities for the dependents 
of the deceased employees etc. The addi" 
tional secretary, Rural Development, Gov-
ernment of India had held talks with the 
representatives of these employees two 
years ago and found that their demands 
were Justified. 

Mr. Speaker, Sir, my submissions that 
you should take personal interest in finding 

the solution to this problem Since the em-
ployees are neither considered the Central 
Govemment employees nor are they enjoy 
the facilities available to the State Govern-
ment employees. In this way the future of 
nearly one lakh people is very bleak. My 
submission is that their demands should be 
accepted immediately and a policy should 
be formed In this regard. 

[English] 

SHRI JASWANT SINGH; I have risen 
earlier to make a regl:llst . The Government 
has responded to an issue of very substan-
tial public importance raised by Ataljl, Chan-
dra ｓｨ･ｫｨ｡ｾｩ＠ and Shri George Feruaudes 
about the scam in Invalving thousands of 
crores of rupees. In a similar fashion, would 
the Government respond to whaf they are 
doing about Bofors, even with haH of that 
alertness? (Interruptions) 

[ Translation] 

SHRI BHOGENDRA JHA (MADHU-
BANE): Mr. Speaker, Sir, today, the office 
bearers, leaders and activists of All India 
Kisan Sabha are on a dharna at the Boat 
Club to lodge their protest against Gpvem-
ments policy on farmers and seek improve-
ments in it. It is a very important demand. 
The cuts made in the Budget in respect of 
rural development has put the on-going 
projects In doldrums. It is evident from re-
ports received from various States. the pro-
curement of foodgrains being made by the 
Govemment through the Food Corporation 
of India is a further more critical issue. The 
farmers complain that wheat is being sold at 
higher rates in the market than the price they 
are being paid. In this connection strike was 
held twice in Punjab. The militants have a 
hand In the strike. I am not making a demand 
to raise the price. But the trouble starts when 
we sell the foodgrains to traders at double 
the rate of what we pay 0 farmers. the 
farmers who are on a dharna demand that 
there should be a difference of maximum 
15% to 20 (a limit should be fixed) between 
the price paid to farmers and the the price the 
consumers pay. The producers as will as the 
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consumers are being looted. Mr. Speaker, 
Sir, a large part of the country Is facing 
drought. Various projects aimed at supply-
ing water, containing flood and generating 
electricity are at stake. 

It Is about Bihar, Maharashtra and 
Punjab. It S.Y.L. project is Implemented In 
Punjab, the water dispute between Punjab 
and Haryana could be resolved. Both the 
States are not is good terms over this issue. 

The Kosi barrage Dam will bring radical 
change In Bihar. It Is the biggest project in 
the world. It is to be completed by tHe Gov-
ernment of India. The Teesta project is lo-
cated in North of Bengal. After the execution 
of this project, electricity will be available in 
the area at cheaper rates. It wilt help resolve 
power crisis. The Govemment of India has to 
take initiative to accelerate the pace of worK. 
The State govemments are not capable 
enough to complete these projects. Land 
ceiling and' land consolidation should be 
implemented for the purpose of land re-
forms. With these words. I conclude. 

SHRI JASWANT SINGH: 
............ (Interruptions). 

Mr. Speaker. Sir. the hon. Minister of 
Parliamentary Affairs will count and say 
whether It is forthe tenth or eleventh time we 
are discusing the Bofors Issue in the house. 
I would like to know particularly about the 
Solanki espsiode in Bofors case. The House 
had to be adjourned thrice yesterday In 
connection with the Solanki espilsode. The 
proceedings were stalled. There were dis-
cussions on it three to four times. We have 
not taken up anything extreme with the 
Govemment during that discussion. We have 
only asked the Govemment as to what it wa!! 
doing India has become a subject of popular 
ridicule over the Solankl episode. It has 
created a sort of ilHeeling. and the proceed-
Ings of the house have been stalled. The 
business of the House should be resumed. It 
Is not thai our worries have been lessened. 
We expect that the Government should rise 
to occasion and say something. I appreciate 
the promptness shown by Atalji. Chandra 

Sekhrji and George Fernandes jl In raising 
the security scam isstJe involving Rs. 2000 to 
RS.3000 crore The' hon. Finance Minister 
came Immediately and tried to explain the 
position. He should have shown half that 
promptness in Bofors case. There Is nothing 
to hide In the Solanki episode. I want to know 
as to why the Govemment does not say 
anything In this regard. 

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, when I initiated the discussion 
yesterday Itself, not much progress was 
noticed in the matter. I want to touch one of 
the points of the case. When the discussion 
was held in the House on 23rd, the hon. 
Prime Ministerwhile making a statement did 
not make any mention of this point. He said , 
that they would be giving a written reply on 
the issue. I have an objection to the Informa-
tion that has been received by me. I want to 
place It before the Government and the 
House. The hon. Prime Ministerhas given us 
In writing In a letter which Is In my possession 
now. 

( Interruptions) 

MR. SPEAKER: There should be a 
regular discussion on it. 

(Interruptions) 

SHRI GEORGE FERNANDES: Why 
should there be a discussion. The hon. Prime 
Minister has misled the House over this 
letter. The Editor of the Indian Express has 
written In Its front page ••.••• 
(Interruptions)These people are not aUow-
Ing me to speak. 

MR. SPEAKER: Please be brief. 

(English1 

SHRI A. CHARLES: Is there no other 
Issue for discussion? 

DR. R. MALLU (NAGAR Kumool): Sir, 
he Is taking a lot of time. The Prime Minister 
has given a reply. How many times will he 
repeat the same thing? 
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SHRI RABI RAY: I want to say that 
when Shrl George Femandes speaks, three 
M.Ps stand and Interrupt his speech. It Is not 
proper. You have allowed himtospeak. You 
should prevent them form making interrup-
tions. (Inte"uptions) 

[English] 

MR. SPEAKER: I expect senior Mem-
bers to go according to rules and not to raise 
matters only in zero hour. 

( IntelTlJptlons] 

MR. SPEAKER: Do not prolong the 
discussion. (Inte"uptions) 

DR. A. MALLU: Mr. Fernandes was 
given the maximum time (Interruptions) 

SHRI P.M. SAYEED(Lakshadweep): 
Sir, he is a senior Member, he should under-
stand this thatthere are other Memb8rs who 
also want to raise their points, 

MR. SPEAKER: Within a short time, it 
will be over. Please take your seat. 

Please be brief. 

[ Translation] 

SHRI GEORGE FERNAOES: I want to 
make a point before you That is, what hap-
pens if the matter is not fully explained. I 
received this letter the day before yesterday. 
I gave it to the press at 2.30 p.m. Several 
newspapers have published the entire text 
of the letter. Today, an English daily pub-
lished from maximum centres in the country, 
without mentioning the name of its editor, 
has written that the hon. Prime Minister was 
not shown the letter on the 25th. He was 
apprised ofthe matter on the 27th. (lnt8l'fup-
lions) You should understand my point of 
view. How the hon. Prime Minister is pre-
senting himself betore the country today? 
The truth must come out in regard to the 
question being raised by me. The entire 

Bofors case is a separate Issue while the 
ｓｯｬ｡ｾｩ＠ episode Is different. I as well as the 
entire cOuntry want to know the facts of the 
Solankl episode. The Government Is not 
prepared to reply the question raised by me 
to bring out the facts. Therefore, I suggest 
thatthe Govemment should take initiative to 
set up a Joint Parliamentary Committee. I 
have already told the Govemment this thing 
, If they don't wantto bring outthe facts, they 
should set up aJoint Parliamentary Commit-
tee. We will place the information before the 
Commit1ee. We request you to help us n he 
matter. (Inte"uptions) 

[English] 

SHRI P.M. SAYEEO: Mr. Speaker, Sir, 
your leniency has been exploited by the hon. 
Members. Sir,let there be a discussion under 
any rule for four or five hours. We are also 
hon. Members of this House. we also have 
the right to raise our points. 

SHRI A. CHARLES: We also have the 
privilege of raising the issues. This is very 
unfortunate that some of the Members are 
misusing the floor of the House everyday. 

SHRI SRIBALLAV PANIGRAHI (Oeog-
arh): Sir ... 

MR. SPEAKER: I will allow you. 

SHRI SRIKANTA JENA(Cutack): Sir, 
yesterday, we were given to understand by 
the Chair that an all-Party Meeting is going 
on in your Chamber to sort out this problem. 
When we raised ttlls' matter In the House, 
then, there was an explosion from the treas-
ury benches that this issue should not be 
raised. Then, we insisted that, let the Prime 
Minister come to this House and answer the 
queries which were raised by the opposition. 
The lalter which was sent to Shri George 
Fen;landes ... (Interruptions) 

MR. SPEAKER: Why don't you come 
under same rule? You are all senior Mem- • 
bers. Everytime, you are cominp and raisina 
matters in the Zero Hour only. 
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SHRI SRIKANTA JENA: When the 
Deputy Speaker was In the Chair, he told the 
House that. in the Speaker's Chamber, 
meeting of all Party Leaders is going on. We 
want to know now what exactly had hap-
pened In that Meeting. 

ｾ＠ [Translation] 

SHRI LAL K. ADVANI(Gandhl Nagar): 
Mr. Speaker, Sir, yesterday, Mr. Vajpayee 
said it and it was also said by several others. 
I understand that it is our responsibility to 
brief the House abuot the discussions we 
held in your Chamber on any serious matter. 
Either you should inform the House or have 
it done in some other way. H you kindly 
permit me, I will brief the House about the 
discussions we held with you today and 
yesterday. We did not discuss anything ille-
gal. The discussions were held twice. The 
hon. Prime Minister has himseH said in the 
House. Afterthose two discussions the House 
has been convinced that the Government is 
conducting inquiry into the Bofors case and 
the Solanki episode is also linked with that 
Bofors case,. Many questions arise you of it. 
We don't have an answer to them. It i!i not 
known to us till now as towho gave this letter 
to him. Who was that unidentified and un-
known lawyer? We are not aware of it till 
today. Who told Mr. Bonant that it was given 
at the instance of the hon. Prime Minister. 
We have come to know from the discussions 
held in your Chamber that the Govemment 
still has no knowledge of it. We made a 
request that if the Government is not able to 
collect the information, it should be entrusted 
to the House which will do it through a Joint 
Parliamentary Commtiee. Going a step for-
ward, I have suggested, and many other 
have shared my view that in order to remove 
the bottleneck the hon. Prime Minister should 
assure the House that he will gathe r informa-
tion thes to who was the person who passed 
the message to Mr. Bonant and who was that 
unidentied and unknown lawyer and who 
introduced thes lawyer to Shri Solanki. 
Because I know that the hon. Prime Minister 
as well as the Government want to pursue 
the Before case. But there is some lobby 
which wants to stall the proceedings. h is the 

same lobby wh!c.'l !'.a.".d;C OY6i ioa! nots 
through Mr.lolankl. The Govemment should 
show as much eagerness as we are to 
expose the lobby and identity the lawyer. 
The inquiry to expose that lobby should be 
conducted either by a Parliamentary Com-
mittee or by the Government. 

14.00 hrs •. 

Mr. Speaker, Sir, these are the two 
suggestions I would like to make. The Gov-
ernmentshouldgive assurancetothe House. 
It seems to me that the Government is giving 
thought to the points on which we held 
discussions in your Chamber. 

[English] 

SHRI INDRAJIT GUPTA (Midnapre): 
Since ShriAdvani, with yourpermission, has 
sought to give a summary or the essence of 
what was discussed in your Chamber, and I 
also had the privilege of being present in that 
meeting, I would just like to supplement what 
he has said. I agree with him when he says 
that the proposals which were made on 
behaH of the Opposition leaders were emi-
nently reasonable. 

The main grievance of the spokesmen 
of the Government is that this matter is being 
raised to often on the floor of the House and . 
that it is leading to a great waste of time a lot 
of argument, counter argument, charges, 
counter charges, anercations and nothing is 
coming out. We are also of that view-that is 
what we stated in the meeting in your Cham-
ber-that what we wanted was to get at the 
truth relating to all these circumstances-
mysterious circumstances I should say-
concerning the Solanki episode. But what is 
happening in the House now for several 
days is not throwing any sight on these 
matters. Therefore, we had suggested-and 
the countrj..also, I believe and the public 
outside also feels-that this argumentation is 
not leading anywhere and we are accusing 
the Government of not being serious about 
pursuing the inquiry into these matters re-
garding Shri Solanki.1 am not referring to the 

. earlier main Bofors ;"vestigation which is 
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being carried on by the CBt We do not want 
to interfere in that. Let it go on. But now, after. 
this Solankl episode, we felt that If you do not 
want the matter to be raised continually here 
in the House and if proper replies are not 
given, tothe questions which had been raised, 
to which we believe the Prime Minister has 
given only partial replies in his letters to Shrl 
Georgti Fs;;r.ar.OE;S l!nd Shri Jaswant Singh, 
if those replies were to be obtained and the 
identity of those persons concerned is to be 
established, then, let the whoie matter be 
referred to a Joint Parliamentary Commit-
tee. Then the matter will not be raised here 
every day. You can proceed with your nor-
mal business. We are quite ready for that 
and the Parliamentary Affairs Ministers need 
not every day be so agitated and jumping 
about saying, that we have raised it nine 
times, ten thimes, more will not be !lowed, 
and so on. We do not want to raise it. But 
there must be some method by which we 
can get at the bottom of what has happened, 
in the matter which has cost one Cabinet 
Minister his job and which led to an unsa-
voury implication of the Prime Minister's 
name in this whole affair and although more 
than a month lias passed, nobody knows, 
who that unknown person was who handed 
over that note to Shri Solanki. 

So, we suggested that this Joint Parlia-
mentary Committee may be set up. Let its 
terms of reference be decided by consulta-
tion and agreement and let it be time-bound 
so that it does not go on for every. Let it be 
time-bound and let all parties be associated 
with that· JointParliame ntary Committee. 
We think that this is a reasonable proposal 
and to go on saying 'No' is not correct. But, 
Sir, what is this? We must have some rem-
edy. 

MR. SPEAKER: My difficulty is at thre'! 
O'Clock the Private Members Business has 
to start. 

SHRIINDRAJIT GUPTA: I know. 

MR. SPEAKER: H we are rising for 
lunch for one hour, It should be started at two 
O'Clock. I have some diffICulties. That is why 

ｾ＠

I am trying to do something. 

SHRI INDRAJIT GUPTA: Shall we 
continue our submissions on Monday? Do 
you want us to continue our submission on 
monday? 

MR. SPEAKER: If senior Members want 
to do it, who can stop them? 

SHRIINDRAJIT GUPTA: The Session 
cannot be adjourned Without something 
coming out of this, on this issue. 

SHRI A. CHARLES: I am only on a 
question of procedure. 

SHRIINDRAJIT GUPTA: How can the 
matter be -left hanging? What I am saying is 
this. Now there are two ways open. Either 
the Government should agree and Co-oper-
ate with others in agreeing to the formation of 
this Joint Parliamentary Committee or if they 
are dead against that, the only other remedy 
is-it is a sort of compromise proposal on our 
side-that the Prime Minister should come 
here and made a statement assuring the 
House about these two matters particularly 
regarding that note which was handed over 
to Shri Solanki. We do not know about that 
note except what has appeared in one daily 
paper. That note has not been recovered by 
the Government. We do not know what 
exactly are its contents. He should tell us that 
this matter is being seriously pursued and it 
will be investigated. Second is the ideatity of 
that person, of the so-called nameless law-
yer, who handed overthe note to ShriSolanki. 
Clues have also been given regarding that. 
But nothing is being followed up. It is not 
such a matter that it cannot be found out. All 
these variQus agencies are investigating and 
finding out many things and they cannot find 
out the ldeatity of that person. We believe 
that a JPC can do It. We have some clues in 
our possession. we are sure that unless 
some body is vitally interested in concealing 
the truth, It is possible to find out. H It is found 
out, then further clues will be available as to 
what was behind that man; who were the 
people who put him upto it; who wer8 the 
people interested in hiding the truth. Is It not 
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in the Country 's ｩｮｴ･ｦｾｳｴﾷ＠ Is It not in the 
Government's interest? Do thsy prefer to go 
around I.IIlder a cloud of suspicion inde11-
nitely? It is better that one proposal is objec-
tively and dispassionately considered and 
the ｇｏｉＡｾｲｮｲＺＧＮｾｭｴ＠ agree;; tv v;,;r ｰｲ｣ｰ＼Ｚ＿ｾｾＱ＠ ＧＡｾ＠

that the daily scenes in the HOuse can be 
avoided, ｗｾ＠ do noi want that to gc on . The 
alternative is the formation of aJPC. Whydo 
they not agree to this? 

SHRI SOMNATH CHATIERJEE: I 
• support this formation of aJPC. We also said 

this in the meeting. I wish to emphasise two 
things here .. (Interruptions) 

MR. SPEAKER: Idid not say anything in 
the meeting. I just heard you. 

SHRI SOMNATH CHA TIERJEE: I said 
that it was said in the meeting. Sir. whoever 
gave that note was interested in suppressing 
the inquiry or swttlaig the inquiry and cover 
up the whole matter. And that person obvi-
ously was instrumental in making over the 
note through an unnamed lawyer to Shri 
SOlnki. Sir. this is nothing to do with Bofors. 
The whole attempt is being made as if we are 
trying to raise again and again the Bofors 
question. This is nothing to do with Bofors. 
Sir, the External Affairs Minister of this coun-
try had to resign. Is it a very simple matter? 
It is an ordinary routine matter? Now the 
story that is being said is that the Extern. 
Affairs Minister was given a document by 
somebody, whom he does not know and 
who made overthat document. This is noth-
ing but an Alice in Wonderland story. It is 
impossible for anybody to believe. There-
fore, we are saying that these two facts 
should be made known and should be ascer-
tained; as to who was the person who took 
the trouble of informing Mr. Bonaut that the 
Prime Minister has sanctioned the giving 
and handing over of the note. Sir. the coun-
try's interest and.country's good name are 
involved hore. Why Is the Government tak-
Ing up this attitUde. I do not know. 

Apart from Bofors, about which we have 
made our submissions earlier, this is a Solanki 
episode. This is a· different chapter alto-

gether. The Minister had to lose his Job. he 
had to resign. Sir, please go through the 
letter of the han. Prime Minister. I am sure 
that many eminent draftsmen were utilised 
forthis purpose in producing whatever prod-
ｾｾ＠ ﾥＺＺｾ＠ .=1 ｾ［ＺＬＺ･＠ ｾｾｯ､ｴＡｾ･､Ｎ＠ ｍｾｾｹ＠ hours 
must have been spent on this. Not a single 
word about any attempt to find out the iden-
tity of that lawyer, the idsfliity of the person 
who introduced that lawyer to Mr. Soianki, 
has been mentioned in that letter. It cannot 
be that an unknown person giving a docu-
ment in Davas or wherever it was. An Indian 
lawyer goes to Switzerland and makes over 
a document to the· External Affairs Minister 
and he very obligingly makes it over to his 
counterpart in Switzerland. This is very diffi-
cult to swallow. We can acceptthat situation. 
Therefore, we want the facts to come out. 
Now, they are not obliging. Therefore, in 
stead of leaving it to us to obtain clues from 
outside, they want that we should give them 
clues. With all their agencies, with all their 
might, Government of India, which its RAW, 
with its CBI, with its IB, foreign agenCies etc. 
etc., they cannot find out the dues .. They 
have to wait and depend on us to give them 
clues. This is nothing but a deliberate at-
tempt to suppress to truth. Therefore, we 
strongly support this'CIemand for a JPC. let 
all parties try to find out the truth in the 
matter. 

[Translation] 

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker. Sir, I support the 
demand of JPC that has just now been 
soughtbyShri IndrajitGupta,ShriSomanath. 
Shri Advani and Shri George Fernandes, it 
will help the Government as well. Keeping in 
view the manner in which questions are 
being raised in the country. it would be better 
forthe Government to concede soon with the 
demand of J.P.C. rather than allowing the 
clouds of doubt to hover. It will rather create 
an atmosphere of faith that the Government 
does not intend to hide anything. If the 
Government fails to obtain something within 
6 weeks, it should refer the matter to the 
House for their approach so that at least the 
Members and the House will ｨ｡ｶｾ＠ the con-
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solation that maximum possible is being 
done. The point is why do we raise the matter 
here again and again what should be brought 
before the House and what should not be 
brought is the question. We are being given· 
to accept that a letter was given to a Minister 
ot india by an Indian National or a lawyer or 
an advocate and the Government of India is 
so far unable te know the name of that 
person. That person is not a foreign national 
where our law does not apply, there he (the 
hon. Minister) had talk not with another per-
son: he is the citizen of this very country who 
held talks-with our hon. Minister. It is a wonder 
that Government of which the hon. Minister 
has been a part, itseH states that it has not 
been able to know the name 01 that person 
even after six weeks. Then without knowing 
his name how did you come to know that the 
said person is an advocate. a lawyer. 

It is quite surprising. That is why this 
question is raised here again and again. 
Who has introduced him? It is quite right that 
these people might be the same persons· 
who are assoicated with that person and 
they are now much interested in suppress-
ing the facts and preventing themfromcoming 
to light. 

Sir, for the first time we made an effort 
once, other than allegations and taking it as 
a case, to bring the Bofors money from the 
A.E. Services to this country and also the 
concrete documents duly sealed by the court. 
TNs is for the first time that a man has been 
traced. those document have been taced. 
this is for the first time 'thal a man came inlo 
contact of a Minister of the Government; H 
we want to show our sincerity to go to the root 
of this matter. we must catch that person and 
take action against him. 

So far as question 01 time of the House 
Is concemed, Sir, if J.P.C. is constituted, it 
will not only save the tiliB ot this House, 
rather it will also remove tlie doubts that are 
reared against the Government. It will serve 
both the purposes. SQ the demand of J.P.C. 
should soon be accepfed by the Govern-

men!. As they have ＡＡｾｉ､＠ that the Hon. Prime 
Minister come!; aomebody gives an assur-
ance that we would try to know about that 
person and about,the document, then we 
take it that what has been Published is true, 
ｾｦｊｾ＠ Ａｾｾｾｮ｣ｴ［［ｊ＠ atiuuiiii; not:ng. handwrit .. 
ing etc. through which something can be 
known. We should try to know aboutthat. but 
I do not want to indulge in any kind of 
speculations. I do not want te encourage 
that. But the J.P.C. will help in saving the 
time of the house and the.<3overnment will 
also get clearance. If you assure that you 
need time. then it is okay. let you fix a time 
period. They should bring out the name 
within that period. If they are unable to do so. 
they shouid give an assurance thattheJ.P.C. 
will be doing so because we see that we 
have arrived at a reality of the assurance in 
3 to 4 years. We have atleast reached upto 
A.E. Services andJordan till yesterday. Now. 
it is upto you how lor you push the matter 
from Jordan. Let us go ahead. 

[English] 

SHRI NIRMAL KANTI CHATIEAJEE: 
(Dumdum): Sir. only two aspects I want to 
raise ... (Interruptions). 

MR. SPEAKER: This is becoming a 
regular debate. It is not necessary. Please 
take your seat. .. 

( Interruptions) 

SHRI NIRMAL KANTI CHATTERJEE: I 
will not repeat, Sir. When the Government 
tries to convince us. at the same time. please 
admit that there are 101\ .. ,-,5 operating against 
Govemment's intention. and yet the Govem-
ment does not try to crack them down. This 
is the reason which leads us to 
say ... ( Interruptions). 

MR. SPEAKER: Now you please take' 
your seat. All the time you are imposing 
yourself on the House. You should speak 
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with the permission of the Chair. All the 
Mertbers have made the points very clearly. 

SHRI NIRMAl KANTI ｃｈａｔｔｅｒｊｅｅｾｴ＠
will not repeat, Sir. My point is that can you 
imagine a situation when a government dis-
covers that a force is working against the 
government policy, it keeps 
quiet? .. (Interruptions). 

MR. SPEAKER: Why do YOll say .an 
these things only in Zero Hour? Why don' 
you take resort to the rules? 

SHRI NIRMAl KANTI CHATTERJEE: 
Because you have raised this 'issue, on that 
question also I give the answer, Sir. " is 
repeatedly said that why raise it so many 
times. In fpct, the record is whenever we 
have raised it. we have moved forward to-
wards unravelling the mystery of Bofors. 
Ini1ially it was stated that nothing has hap-
pened. Then it was admitted th.at yes, we 
were right. Then companies were mentioned. 
Finally, because we have raised it, the Eex-
temal Affairs Minister had to go. This is the 
justification why we raise it again and again. 
There is no doubt about the fact that if 
instead of the Government enquiring into it, 
a jOint Parliamentary Committee is 
constituted ... (Interruptions). 

MR. SPEAKER: You sh.ould know that 
at three O'clock the Private Members' Busi-
ness and to start. Those people who have 
given their notices will be deprived of the 
ｯｰｰｯｲｴｵｮｾｹ＠ of discussing. The notices were 
discussed in the Committee, the time is 
fixed, and you, standing up in the Zero Hour, 
are not allowing them to take up that matter. 

SHRI NIRMAL KANTI CHATIERJEE: 
We have allowed them so long. Had the 
issue not been important, this would not 
'lave been raised. 

MR. SPEAKER: Now you please take 
yourseal. .. 

( Interruptions) 

MR. SPEAKER: What to do Mr. Mohan 
Singh ji? you agree but he does not agree to 
sit down. 

THE MINISTER OF PARLIAMENTARY 
ａｆｆｒａｉｾｓＨｓｈｒｉ＠ GHULAM NABI AZAD): 
Sir, with great respect to hon. Leaders and 
Merrbers of this House, Those who have 
raised this question yesterday and today 
also,l would like to submit that as far as the 
Bofors case Is concemed, only one word I 
will speak of that.... (Interruptions) 

[Translation) 

It is a great problem. 

(Eng/ish] 

This Is too much. 

( Trans/ation} 

Do not force me to speak what you can 
digest 

[English) 

I will say that we have not stopped any 
investigation, nor are we interested in stop-
ping or tampering with the process of inves-
tigation. 

Yesterday, pointed questions were 
raised by hon. Members and the same 
pointed question!' were raised by the hon. 
leaders in the meeting with the hon. Speaker. 
So, I would like to come to those two pointed 
questions. 

As far as the Govemment is concerned, 
the Gdvemment has no hesitation in getting 
the copy of the note handed over by the 
former Extemal Affairs Minister of India to 
the Swiss Foreign ｍｩｮｩｳｾ･ｲ＠ . !think that should 
meet the point raised by hon. Members 
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yesterday and also today. As for the identity 
of the person is concerned, it is not only the 
hon. Members on the otherside are keen but 
the Members of this side are also keen and 
the Government is equally keen to know the 
name and identity of the person involved. 
( Interruptions) 

l Translation1 

SHRI VISHWANATH PRA TAP SINGH: 
If it is not possible to know the name ,let you 
know the physical features of that man. 
Whether he was a tall man like you or a short 
Dtationed person like Shri Kumarmanga-
lam, whether he was dark complexioned and 
fat. It becomes clear by physical features. 

[English1 

SHRI A. CHARLES: Sir, I want to know 
when the former Prime Minister ordered 
Fairfax enqUiry, did he know who were the 
officers and who were used to find out the 
economic offences. That was not even re-
corded on the file. There was no order on the 
file. It was only an oral order. Let us look into 
that matter also. (Interruptions) 

SHRI GHULAM NABI AZAD: As I have 
already stated, we are equally keen to know 
the name and identify of the person, the '50-
called lawyer-I will not say lawyer, because 
I do not know whether he was a lawyer' we 
have only read in the papers that he was a 
lawyer; I will only say the so-called lawyer. 
( Interruptions) 

SHRI SRIKANTA JENA: Shri Solanki's 
statement says he was a lawyer. (interrup-
tions) 

SHRI GHULAM NABI AZAD: Sir, ｵｲｩｾ＠
less we get any clue, it is very difficult to 
proceed. further in the matter. But 

still .. . (/nterruptions) Please let me complete. 
( Interruptions) 

SHRI GEORGE FERNANDES (Muzaf-
farpur): Why can you not prosecute Shri 
Solanki? You file a chargesheet against him 
today and you will get the truth tomorrow. 
Your prosecute him. (Interruptions) 

SHRI GHULAM NABI AZAD: Georgeji, 
will you please let me complete? (lnterrup-
lions) 

SHRI SRIKANTA JENA: Why do you 
not prosecute Shri Solanki? (Interruptions) 

SHRI GHULAM NABI AZAD: There-
fore, whenever we will get any information or 
any clue, we will certainly proceed with this. 
As our hon. Member, our esteemed friend, 
Shri Indrajit Gupta said that he has some 
clue, I will welcome if he passes on that clue 
to us so that we can proceed with it. On our 
part whenever we will get any information or 
any clue, I will certainly say that, we will 
proceed with it. 

I think, with this my hon. leaders and 
friends on the other side should be satisfied. 
I see that there is no reason for J.P.C. 
( Interruptions) 

SHRI SRIKANT A JENA: We are not 
satisfied with the reply of the hon. Minister of 
Parliamentary Affairs. We will raise this is-
sue again on Monday. (Interruptions) 

SHRI GEORGE FERNANDES: We do 
not agree. We will give a notice in this re-
spect and will be raising it again on 
Monday.( Interruptions) 

MR. SPEAKER: Let us now take up 
Papers to be laid on the Table of the House. 


